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[Secretary] 
on the 2nd December, 1964, 
imd transmitted to the Rajya 
Sabha for its recommenda-
tions and to state that this 
House has no recommenda-
tions to make to tale Lok 
Sabha in regard to the said 
Bill.' 

12.24 Ms_ 

MOTION RE: TWELFTH REPORT OF 
COMMlSSIONER FOR SCHEDUL-
ED CASTES AND SCHEDULED 
TRmUTES--contcl. 

Mr. Speaker: The House will pro-
ceed with the further consideration 
of the following motion moved by 
Shrimati M. Chandrasekhar on the 
11 th DeCember, 1964, namely: 

"That this House takes note of 
the Twelfth Report of the Com-
missioner for Scheduled Castes 
and Scheduled Tribes ·for the 
year 1962-63 laid ~n the Table of 
the House on the 24th November, 
1964." 

The hon. Minister. 

The Minister of Law and . Social 
SllCurity (Shri A. K. Sen): Mr. 
Speaker, Sir, I am very much oblig-
ed to hon. Members' from all sides of 
the House for the keen interest they 
have taken in this matter. In fact, it 
is proper that this Parliament must 
give a lead in this vital question 
affecting our national welfare and im-
press the people outside with the ur-
gency and the importance of this 
problem, the problem of the uplift of 
Scheduled Castes and Scheduled 
Tribes. 

I must frankly admit that we have 
from time to time witnessed not mere-
ly from Members of this House but 
also from people outside an approach, 
Which I may call for the sake of 
bTevity. is a relief approacili. It 
means the approach of the dole-giver 
and the dole-taker; that it is a pro-
blem which ultimately resolves itself 
only in giving of assistance in the 
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form of scholarships and other forms 
of doles and assistance and the recep-
tion of this by those who are called 
Scheduled Castes and Scheduled 
Tribes. This approach, in my humble 
submission, is an erroneous approach. 
It can never do any good to those for 
whom we stand pledged to devote 
our entire resources and energy for 
their total uplift, so that they be-
come equal with others and repair 
the serious injury which had been in-
flicted to those classes in days gone by. 
An approach of mere charity is not 
going to help solve this problem in 
my submission. We must accept a 
dynamic policy of uplifting these un-
fortunate people economicaIly. 'rhe 
problem of eConomic uplift in my 
submission is the most important pro-
blem, because many of the evils which 
we seek to remedy by stray assist-
ance or even systematic assistance in 
the form of doles and charities and 
scholarship spring from this main 
cause of economic backwardness. Let 
Us be quite frank. 

SIlri Rauga (Chittoor): What about 
social backwardness 

Shri A. K. Sen: Social di~abilities 

may be removed .by legislation and 
other forms of coercive measures and 
propaganda and publicity. But eco-
nomic backwardness from which 
spring many of the vices which effect 
the life of the scheduled castes and 
scheduled tribes is a matter which 
cannot be tackled, far less solved, by 
merely giving assistance to individuals 
in the shape of scholarships and so 
on. We must make the economic 
stamina of the average member of the 
scheduled castes anel scheduled tribes 
economically more stable. He 
must be given a living wage and 
where he does not even enjov the 
barest minimnm of existence, he must 
be assured of that. That can only 
be done if his productivity and his 
income is raised to the level of the 
average income of other classes. 

Let us not now deal with the wider 
problem of raising the level of income 
of everyone, which is a very import-
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ant problem as it is. It is also true 
that while we tackle the other wider 
p:ooblem of raising the level of the 
average Indian, we also tackle this 
problem. Here what we are con-
cerned with is doing something more 
than the general effort to raise the 
standard of living of the average 
Indian, what can we do by way of 
additional effort, additional impetus 
and inducement, to increase the level 
Of income of the average' member of 
the scheduled castes and scheduled 
tribes to that of the average Indian 
as it is enjoyed today? That is my 
submission. It is the most important 
problem' which confronts us in Parlia-
ment, in Government and in all the 

, levels of work in which we are now 
trying to tackle this problem in the 
practical field. That resolves itself 
into an integrated pro21"amme of an 
economic and social nature, which 
will initiate efforts in the agricul-
tural sector by way of providing bet-
ter implements, better knowledge, 
better seeds and more economic hold-
ings and also, if I may say so with 
respect, rural credit, agricultural 
credit and other forms Of marketing 
facilities. , , . 

Shri Maurya (Aligarh): Majority of 
them are landless labourers. 

Shri A. K. Sen: The hon. Member 
possibly has not listened to me when 
I said, assurance of economic hold-
ings, which in my submission carries 
with it the necessary implication of 
providing land to those who have no 
land, because you cannot assure eco-
nomic holdings to those who have no 
land. 

SIllri Maurya: 
land and then 
Majority of 
labourers. 

First 
talk 

them 

provide them 
of assurance. 
are landless 

Shri A K. Sen: It is a question of 
choice of language. 

Shri Maurya: Better do something 
practical today. There is no ques-
tion of assurance. You have been 
giving assurances for the last 17 years. 

Mr. Speaker: There is no land to be 
doled out here. The Minister can 
only give an assurance here. 

Shri A. K. Sen: I appreciate, Sir, 
what you say. If the hon. Member 
wants us to make lands immediately 
available, 1 am afraid we do not have 
any land here to dole out nor any 
land outside to dole out immediately 
if we accept a policy of doing so. 

But let us deal with this problem 
in a more rational and a more objec-
tive manner having regard to the 
limited resources we have in the 
shape of land, money and other forms 
of capital and eQuipment and also 
having regard to the limited time 
available to us to produce results 
within the shortest possible period. 
Let us study OUr objectives impartial-
ly without passion or emotion, with-
out trying to divide On the question 
as to whether one particular man be-
longs to the Scheduled Caste Or not, 
because I do not accept the view that 
it is a problem only for the Scheduled 
Castes. It is more a problem for 
the rest of the country than for the 
Scheduled Castes, and we should 
,consider it an honour and privilege 
that those who are not included in 
the so-called Scheduled Castes and 
Scheduled Tribes are now entrusted 
with this great obligation of undo-
ing a wrong which their forefathers 
had possibly lParticipated in creat-
ing-not solely themselves, there were 
other agencies less responsible for it, 
the agencies of the foreign govern-
ment which did very little or a com-
munity which was So backward and 
all that. Let us not deal with the 
causes which have given rise to a 
volume of accumulated vices suffer-
ings and problems, let us rdore or 
less unite in our endeavour, in Parlia-
ment and outside, in trying to solve 
this probfem sincerely and seriously. 

As I said, I consider that the eco-
nomic problem is the most important 
of all problems. Schools We are 
opening as far as we can. There are 
no separate schools for Scheduled 
Castes. There may ·be separate 
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[Shri A. K. Sen] 
schools far Scheduled Tribes because 
of the regional character. I am one 
who is completely against opening 
-separate schools for Scheduled Castes. 
They must all study together. They 
must forget that there is any badge 
which distinguishes a Scheduled 
Caste boy from a non-Scheduled 
Caste boy. They go there into our 

_ schools run by the Government or by 
other public authorities as equal 
citizens of a great country, equally 
entitled to participate in the fruits 

-of the commOn endeavour of a demo-
cratic government and equallv en-
titled to share the benefits whi~h flow 
out of such a government. There-
fore, let us forget completely the pro-
blem of separate education for Sche-
{juled Castes. 

But separate treatment economical-
ly for the SCheduled Castes is not 
only necessary but a most urgent 
duty for us. That does not perpetu-
ate a badge of distinction, but it serv-
es to accelerate the pace of economic 
upliftment which it is Our duty to do, 
as I said, separately from the general 
effort We are making to raise the 
level of life of the common Indian, be-
cause it is only by such separate and 
additional endeavour that we can ac-
celerate the paCe of equalisation of 
those who have -been unequal on the 
economic plane sa that they may be-
come equals as quickly as possible. 

Sir, when I was interrupted by an 
han. Member-rightly so, possibly for 
some clarifica tion-I was stressing 
those problems itemwise which to-
gether form, in my submission, 
Or might form a programme for inte-
!;rated development and upliftment 
on the economic plane of the Sche-
duled Castes. Majority of them are 
agriculturists. Therefore, I took the 
problem of agriculture first. No 
doubt, the problem of agricult.ure is a 
oomtr.on one fOr the Scheduled Castes 
as for the non-Scheduled Castes, but 
having regard to their backwardness 
and the great economic handicap with 
which they haVe started the race along 
with others some additional effort is 

n~ssary to provide far them with 
still ('heaper agricultural credit, with 
!Dore reasonably priced agricultural 
tools and implements of an improved 
variety .... 

Shri M. R. KJ.ls1ma (Peddapalli) : 
Nothing of that kind is there. 

Shri A. K. Sen: I do not agree on 
the w . ! "nothing"; not enough per-
haps; possibly far too little; but it will 
be an exaggeration to say that nothing 
has been done. 

Shri M. R. Krishna: Nothing has 
bl'en d(lne in the matter of credit to 
Scheduled Caste people. 

~ .n-m: '"'" ;f~1 ('Ii'I~T) I 

!j19 "," f :;r.m ~ I ~q-r'f ~m ~T 
'1?T ~ I ~ ~'Sl' ft;j'H it I 

"lr $10 ,,!o ~~. : ~T ~T ~ I 

As I was saying, if we impose the 
s,me conditions fOr the availability of 
credit, it 'night be that many of them 
WIll be denied credit. Therefore, we 
must get out of tht normal, traditional 
orthodox thinking in the field of agri-
cultural credIt a!ld make some differ-
ent l"nt:eIn of credit availability for 
',he agriculturists in the Scheduled 
Castes' sector. And that is why, it 
will be observed, Government accept-
ed th". policy of increasing co-
operativ(,s, mostly in the nature of 
credit, tdarketing-MllD-service and in 
tribal regions labour co-operatives, 
partit:u:arly in forest areas that is 
alco "little linked up with the 
questJon of ~redit. As I said, as a 
question of policy, We have already in 
Parliamc'nt accepted the policy 'If 
lncreasing credit availability to the 
Scheduled Castes and Scheduled 
TribE'S b \' creating a different pattern 
for crcdi: availability and credit .. 
giving, If I may say so, so that the 
o!1h~dox nohons of security being 
completely safeguarded while credit 
is m.1.ric available to the agriculturist, 
that orthodox notion may be tem-
J:"red, may be altered, so as to suit the 
special nceds of the Scheduled Castes 
and Schr:duled Tribes. It may be that 
the pattern may have to vary from 
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Slea to area, from State to State or 
from I'"I::on to region, having regard 
to tl'e fonn of security which the 
agriculturist can offer, having regard 
to the total absence of 
security which could come 
from the agriculturists of the Sche-
duled 'Castes and Scheduled Tribes. 
But that is a matter which must de-
pend upon the study of the charac-
teristics of the agro-economic and 
social and land-holding complex of 
the area concerned,. the amount of 
credit security which can be expected 
reasonably from an agriculturist of 
that level, and the han. Members 
should certainly give me an opportu-
nity of initiating studies through ex-
perts in that field so that we can 
,devise some pattern for agricultural 
assistance suited to the needs of the 
agriculturist, at the same time, suit-
ed to the credit and security avail-
able to the Scheduled Castes and 
Scheduled Tribes. 

Shri Ranga: May I know whether 
the Reserve Bank, the scheduled 
banks as well as the co-operative 
banks will be asked to do it in order 
to implement the assuranCe that the 
hon. Minister has just now given? 

Shri A. K. Sen: It will have to be 
a separate co-operative credit society 
and other societies meant only for 
the Scheduled Castes and Scheduled 
Tribes. That is why r said that SO 
far as the economic progranlme is 
concerned, separateness is not only 
desirable but it is urgent, because we 
cannot create a co-operative credit 
society which gives separate treat-
ment to the Scheduled Caste agricul-
turists as opposed to non-Scheduled 
Caste agriculturists. 

SIhri Banga: There is what is known 
as the equalisation fund which Par-
liament itself has sanctioned. 

Shri A. K. Sen: r am not as much 
of an expert in agricultural econ y 
as Professor Ranga. So, I hope he 
will eXCUSe me for my ignorance. 
But I accept his suggestion that there 
should be separate treatment for this 
class of people. There has not been 

a completely separate code yet evolv-
ed or a separate treatment eVOlved 
for these people, although the pro-
blem is urgent; r agree with him 
there. The concrete steps taken in 
this regard so far are not, I think, 
sufficient, I agree with him there 
too. I also agree with him that 
much more needs to ·be done. I agree 
with some hon. Members who have 
said that very little has been done; 
if not very little, far too little has 
been done, if I may say so, tor the 
purpose of making available credit 
for making agriculture a paying pro-
positiOn for the agriculturists belong-
ing to the Scheduled Castes and Sche-
duled Tribes, to lift him out of this 
perpetual fear from want and desti-
tution to whiCh he is assigned by 'le 
very circumstances surroundlT.g him 
while he carries out his age-old 
method of agricultural operations. 

Shri Basumatari (Goalpara): Credit 
is there but they are not getting it 
because they are landless. The 
banks want immo,'able proper tv as 
security for advancing money and 
they do not have land to provide the 
security. What does he propose to 
do in that respect? 

Shri A. K. Sen: I touched upon that 
point and said that, as it is, the same 
pattern of credit availability cannot 
be followed. The same pattern of 
security being made available to the 
banker cannot be applied to these 
people one of the reasons, as he said. 
.being that many of these peopl'! may 
not be possessed of land which is a 
common mode of security which is 
demanded by credit institutions in-
cluding co-operative credit societies. 
That is why I said that. I am entire-
ly for equal freatment for the Sche-
duled Castes and Scheduled Tribes 
on the economic plane. 

Shri Basumatari: How to do that? 
That is the trouble. 

Shri A. K. Sen: I wish I could say 
in one word the solution. The han. 
Member also does not expect that I 
should give that solution in one word. 
I wish r could. I wish the problem 
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[Shri A. K. Sen] 
was such an easy one. It affects 
hundreds of millions of people. It is 
intimately connected with the sys-
tem of land-owning, the system of 
the economy, weighed down with 
age-old vices, customs, pr"j udices, 
want, poverty and various other 
things. We need not go into all that. 
Much of that is known to us. But 
the solution defies us; nevertheless, 
we have to arrive at a solutiun, not 
in one daY-it will not reach us in 
one day-but I have no doubt that it 
must reach us so that the poc!' at 
which we proceed for equalising these 
vast communities of the neglected, of 
the unequals with the others, is ac-
celerated as fast as we want it to be. 
Therefore, let us come to the first 
thing, pinpoint OUr attention and 
declare our united voice on it that for 
these Scheduled Castes and Sc!tedul-
ed communities we must develop cre-
dit institutions either of the co-
operative type or of the tribal deve-
lopment block type or of other type. 
The type is not so important so long 
as the function is unerstood th~t it 
will make credit available Where cre-
dit is so badly needed on patterns of 
lending which will suit the need" of 
those for whom they are intended. 
As I said, it may not be uniform all 
over. Naturally, theY are different 
from place to place, from area to 
area, from population to population 
and yet some uniform patterns may 
be struck at and applied with varia-
tions in different areas. 

I have a desire to call as soon as 
Parliament goes into recess the State,' 
representatives, because the Imple· 
mentation of this is a very important 
thing which has to be done through 
State agencies, not merely fOr the 
purpose of diSCUSSing but also for the 
purpOSe of taking concrete steps for 
implementing them. One of these 
would be for that purpose. There 
would be others which I shall men-
tion as I am passing on. 

When I go on from point to point, 
it equally applies to the non-agricul-
turists, the artisans or landless labour-
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er8, who will have to be fitted for a 
more paying avocation. The non-
agriculturist artisan, the potter or me 
.blacksmith for instance or any arti-
san of that type, will have to be pro .. 
vided with credit and the same pro-
blem will arise as for the 
agriculturist. He will have to be 
provided with education and imple· 
ments same as the agriculturist. There 
are many Of these things which must 
be common. It may be that they 
may have to .be formed separately or 
they may have to be jumbled up to-
gether, that is, agriculturists and non-
agriculturists. Much of it wili de-
pend upon our thinking and upon our 
experience. 

The next point of importance would 
be the provision, apart from credit, 
of adequate knowledge and techmque 
to the agriculturists of the Seheduled 
Castes, Of better seeds, man ures, 
marketing facilities, housinl: :md so 
on. 

Shri Ranga: Government land has 
to be given to them first. 

Shri A. K. Sen: I am coming to that. 
I will give you the figures actually of 
land which has been found to be sur-
plus and how it has been distributed 
to the landless including thOse of the 
Scheduled Castes and Scheduler! 
Tribes. I intend to give you those 
figures. But unfortunately, at the 
present moment no one can say, 
''There is land; you just go and start 
ploughing that land". I wish I could 
do that. None would be happier t!lan 
myself. But, unfortunately, there is 
not all that surplus that is available. 
It has 'been the policy of the Central 
Government as also of the State (iQ'I-
emments to distribute all the surplus 
land that becomes available to .nnd-
less labourers including thOse of 
Scheduled Castes and Scheduled 
fribes. I will give the figures as far 
.s we have got them. But, it is true 
that the population is great and land 
is scarce. That is one of the great 
handicaps in our economic life from 
which we must suffer for ct!nturies 
together unless we develop an eco-
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nomy which sustains a large popula-
tion on a much smaller quantity of 
land. There was a time in Englan1 
when Malthus, with a population 
which is about one-tenth the popula-
tion in England today, thought that 
England was overpopulated. Land 
was already too little fOr the people. 
But today nobody thinks .... 

Sllii BaJakrislman (Koilpatti): Will 
yOU not arrange to organise co-opera-
tive farms because land is so little? 

Shri Ranga: Then more people will 
become landless. 

Shri A. K. SIen: These are two 
different matters altogether. These 
are matters on which we must imme-
diately devote our attention. 

Then comes the question of p.ducating 
and training the people of thc Sche-
.duled Castes as skilled craftsmen .md 
skilled labourers fOr our growing 
factories and other small-scale and 
cottage industries into which they 
must also flow like the rest ci the 
population since agriculture alone 
would not he able to sustain a pros-
perous population. For that purpose 
we are not only encouraging an evcr-
increasing number of Scheduled 
Castes and Scheduled Tribes bOys 
fOr getting into OUr .vocational ~"n
tres and technical institutes but are 
also making available a larger r..um-
ber of scholarships every year for 
that purpose. It is a happv feature 
today that whereas possibly ten years 
ago you could 'hardly pick up a shill-
ed foreman or a skilled factory wor-
ker from among the Scheduled Castes 
today in every factory, Government 
or otherwise, you would any :lay see 
a larger and larger number of Sche-
duled Castes and Scheduled Tribes 
boys coming as skilled workmen. 
engineers and so on. 

Dr. M. S. Aney (Nagpur): In this 
connection I would like to ask one 
question. Are the concessions r.ow 
gIven to bo: rs of the Scheduled Castes 
in the matter of education and other 
things extended to thOse boys of the 
Scheduled Castes who are outside the 
Tribal areas? Outside the Tribal 

areas they are not considered as 
Scheduled Castes boys for those pur-
poses. This has been dealt with in 
the Dhebar Report which says that to 
those persons Who are living outside 
the Tribal areas but who really be-
long to the Scheduled Castes no con-
cession is given as they are not recog-
nised as Scheduled Castes boys. Will 
the hon. Minister take up this ques-
tion and look into it? 

Shri Ranga: Christian agricultural 
workers also. 

Shri A. K. Sen: I have not actually 
followed the implication of the hon. 
Member's question; ·but as far as I 
have been able to -follow it-he will 
correct me if I go wrong-he say. 
that when a Scheduled Castes boy, 
who is considered as Scheduled Ca~te 
elsewhere, is actually in a Tribal area 
he does not enjOy the same fecillties 
as a Tribal boy . . . (Interruption). 

Mr. Speaker: Three hon. Members 
should not be on their legs at a time. 
U the hon. Minister wants to yield. 
he might resume his seat; then one 
hon. Member can mand. ' 

Dr. M. S. Aney: I thought, I made 
it quite clear. If a tribal boy who is 
regarded as such outside the Tr1bal 
area is living there, because he is not 
living in the Tribal area he is not 
regarded as a Scheduled Tribes boy 
and concessions open to the Scheduled 
Tribes boys are not given to him. 

Shri A. K. Sen: Scheduled Castes 
and .Scheduled Tribes are differcnt. 

Shri Banga: He means Tribal toys. 
Sihri A. K. Sen: Scheduled Castes 

are grouped as Scheduled Castes and 
Scheduled Tribes are grouped other-
wise, that is, as Scheduled Tribes. 

Shri Ranga: He means Tribal boys. 

Shri A. K. Sen: He is considering 
·both Scheduled Castes and Scheaded 
Tribes. I can understand a schedul-
ed tribe boy not being given the same 
facilities when he comes out of his 
area where his tribe lives. That I 
can tmderstand. 
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Shri p. S. PaW (Yeotmal): But 
when he resides outside the SCheduled 
area? 

Shri A. K. Sen: These tribes are 
scheduled according to the area 
where they are isolated, where they 
lead a tribal life and it is from there 
they are picked up for givinj1 scholar-
ships either for general education or 
for olher education. There are many 
tribal boys studying in Delhi who get 
scholarships. For instance from 
Manipur tho;!re are a large nu~ber of 
boys who have ·been given scholar-
ships as tribals, as members of the 
scheduled tribes. They have beel! 
given scholarships and they are study-
ing in Delhi or in Calcutta 01' in other 
places. They are studying in medi-
cine and ot.her courses. But I do not 
think their residence for the purpose 
of study elsewhere will disqualify 
them. If ·they do not live in an area 
where the tribe has ·been scheduled 
and they' al)ply for scholarships, then ,-
I am afraid, a man living for gene-
rations in Calcutta cannot apply for 
a tribal scholarship which is open fOI' 
a tribe livi:!lg in Manipur. He can-
not have it like that. He must apply 
from Manipur where his tribe is sche-
duled and from there he can be sent 
anywhere after he gets the .cholar-
ship. We must follow some criteria. 
One criterion followed has been that 
there must be some amount of Isola-
tion and that they follow a tribal 
mode of lil'e. If these two criteria 
are satisfil,d, they are scheduled. 
Otherwise, it is very difficult. We 
have also followed similar principles 
for scheduling the castes. I do not 
think there is any difficulty fOT a real 
tribal boy in getting the scholarships 
if he is otherwise meritorious. 

Sir, it is a great encouragement for 
us to find that these boys are not 
only coming in large numbers to civil 
service, Class I, Class II, Class III 
and Class IV, but they are also com-
ing in lartJer numbers in public 
undertakin.g:s and in other factories 
and establishments as skilled wor-
kers, foreno·en, engineers, technician, 

Castes and Scheduled Tribes 
and so on, and that it whafmakes the 
community really progressive and 
equal to other communities. There-
fore as I said, our educational policy 
should be framed and pursued with 
this underlined purpose. The pur-
pose should be to see that the edu-
cation which they are given makes 
them fit as technicians, scientists, 
doctors, engineers, foremen and other 
skilled workers such as would make 
their community equal to others. 
Merely producing clerks or merely 
producing store-keepers Or merely 
producing peons and orderlies will 
not, in my submission, be enough 
which would lift a community from 
the level in which it is to that of 
other communities. Even the educa-
tion which you seek to give to thesE 
communities must be underlined with 
the purpOse of making them economi-
cally equal, of training their young 
men and women into arts and crafts 
and sciences so that they can make 
their community equal with others in 
the arts of life, in the work of life 
and in the cre3th'e production of our 
economic life. That is what real!y 
makes a community worthy and 
equal with the others. Far too little 
is said, when We speak about the 
work done in relation to s~heduled 
castes S'nd scheduled tribes, on the 
economic side than on these rather, 
if I may say so, relatively less im-
portant matters like giving ~cholar

ships and jobs in Government offices 
and things of that sort. Jobs and 
scholarships cannot make a commu-
nity equal. They are only means to 
making them equal by providing with 
other equipment in fife. And this 
other equipment must come SO Il:.at 
they become equal. They must pro-
duce results so that economically they 
are at level with others. If these 
scholarships and jobs do not make 
them equal and do not eQuip them 
with the wherewithal which will 
raise their level of life to that of 
others, then such an assistance will be 
useless. Then, we must change the 
type of assistance. 

So, my submission is that both in 
Parliament and outside we Ehould 
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lay stress more on seeing what ac-
tually is the type of equipment and 
education that we are providing and 
the monetary assistance that we are 
making available for the scheduled 
castes and tribes makes 1hem fit to 
raise their' level of income, to im-
proVe their emonomic production, to 
improve their technique of produc-
tion and all that and in one sense 
to change their level of life. If we 
can do that, then alone must we be 
satisfied with the course that we have 
pursued. I do not think we are pur-
suing the 'right course and we must 
think of bringing about very great 
changes in our line of thinkin!(, in 
the type of education we are giving 
to these tribals and these scheduled 
caste people, the type of assistance 
we are making available to them for 
their daily routine of work, for their 
agriculture, for their craft, for their 
small industries and all that so that 
we can really make all their creative 
efforts to survive. 

S!hti Ranga: All these fine senti-
ments have been expressed and for-
mulated by the Government and ac-
cepted by the Government again and 
again and year after year. What we 
would like to know is the result of 
the efforts that the Government have 
made so far in different States. 

Shti A. K:' Sen: They only show 
greater efforts are to be made. Such 
as they are, they are quite en-
couraging. 

Having made these preliminary ob-
servations, let me take some of the 
points item-wise SO that we shall 
see what progress has been achieved 
and what remains to ·be achieved. 
Let me take the problem of untouch-
ability fir, relating to social disabili-
ties in the villages and other places 
where the scheduled castes Buffer 
from certain restrictions in the form 
of drawing water from public wells 
and So on. Fortunatelv, untouch-
ability at a social level, as a legal 
form of disability, is fast disappear-
ing and it has disappeared from vast 
areas of this -country excepting-I 
ftnd our han. Member from Rajasthan 

shaking his head-in a few areas 
where Thakurs still rule the lands 
with lathies and chop off the nOses of 
some of the delinquent scheduled 
caste people who have the hardihood 
of drawing water from the wells pre-
served by Thakurs. 

lifT !Jfllfil'{ ""'" ci~ : qf: ';;r1IT'[T 

if/fT I ~~ U~ it g'fT '!if ~~<:<r ~ I 

<m ~ 'l1tm I 
Shri A. K. Sen: That is what 1 am 

saying. Except in a few isolated 
places where feudal lords still rule 
the society and punish the scheduled 
caste people for their courage and 
audacity to draw water from wells, it 
has disappeared by and large in vast 
areas and it is fast disappearing. All 
that we have to do is to launch a few 
more prosecutions ..... . 

8hri Maurya: Has the hon. Minister 
gone through the' Report? There is 
not even a single State which can 
dare say that the untouchability is 
not being observed there. There is 
not a single village in this country 
where the untouchability is not being 
observed. This is what the Report 
itself says. 

8hn A. K. Sen: I say, it is fast dis-
appearing and I still repeat it. If 
we have eyes to see and ears to hear, 
we shall know' that it is fast dis-
appearing as it must. All that we 
have to do is to gear up the states 
into launching more prosecution, 
against the persons who offend our 
untoucha.bility laws. 

An hon. Member: Law is not 
enough. 

8hri A. K. Sen: Law is not enough. 
Law has to be enforced and we have 
to enforce our laws with greater 
vigour and greater severity. And if 
We find very gross cases, we might 
even have to increase the quantum 
of punishment. But let us hope, as' 
we hope, and as appears to be a fact, 
that untouchability as a social curse 
and as a form of social disability is 
fast disappearing, and it will. What 
remains if is the economic and social' 
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backwardness of these people which 
still keeps them different from the 
rest. 

13 hrs. 

But it is true that the large sums 
that we have been spending for pro-
paganda and publicity work against 
untouchability through private agen-
cies have not been very effective par-
ticulary, and there are many instanc-
es of ineffective use where the liberal 
assistance given to privte agencies 
for the purpose of propagation merely 
has not borne much fruit, and we 
might IlaVe to think of utilising the 
money that we spend for propagation 
in other more effective ways, and we 
shall have to think of what other 
fonns of pUblicity we should under-
take, 'because publicity must continue 
and with vigour, if not for the pur-
pose of merely informing the people 
of the laws which they must obey, in 
the villages at least for the pur-
pose of informing the human minds of 
those duties which they must per-
form as citizens of this country in 
rendering their own share of assist-
ance to those who are a little bit 
backward compared to them. It is not 
merely the propagation of the cuer-
cive laws and it is not merely the 
propagation of the steps that we are 
taking, which is important, but also 
the human education which every 
great work must depend upon 30 that 
the human mind is prepared to 
render voluntary service for the cause 
of the upliftment of the backward 
classes. 

Now, I come to the question of im-
plementation of our schemes. It is 
rightly said that the problem of im-
plementation has not been given due 
importance and that the implementa-
tion of our programmes and the re-
sults achieved in spite 6f the spend-
ing Of such large sums of money for 
our various projects have not been 
very encouraging. I must say that it 
is true that there have 1>een lapses 
in our implementation, and the im-
plementation of our projects and our 
programmes might have been much 

bettcr and much more effective even 
with the limited resources which we 
have employed. Even with the 
money that we have spent, the re-
sults might have been more encourag-
ing. It will be, therefore, our en-
deavour to devise a machinery by 
which the implementation of our pro-
grammes of welfare and advance-
ment for the ,backward classes and 
the Scheduled Castes and Scheduled 
Tribes is attended to day to day. 

As it is today, there are certain 
difficulties, which I must explain to 
the House, about this question of im-
plementation of our progranlmes 
which we frame in the Centre or in 
consultation with the States. When 
it reaches the field for the purpose of 
implementation vario~s bottle-necks 
occur. By the very nature of our 
federal structure, these bottle-necks 
are bound to occur. 

Shrl RaDga: That is where political 
discrimination comes in. 

Shri A. K. Sen: what does my hon. 
friend propose? 

shrl RaDga: There should be a 
more impartial distribution of all the 
favours which Government are able 
to afford to them. 

Shri A. K. sen: I think that this 
Government can be very proud of 
saying that very little discrimination 
has been practised politically. 

Shri Ranga: We cannot say that. 
Shri A. K. Sen: I know myself how 

much of resources have been made 
available from the Central Social 
Welfare Board and the Khadi and 
Village Industries Commission to 
groups of workers who are by no 
mean~' aligned with the ruling party. 

Shri Ranga: That is by the Centre. 
Shri A. K. Sen I can only speak 

for the Centre. 
Shri Ranga: But then we are deal-

ing with the States also. 
Shri A. K. Sen: As I said, the 

schemes that we implement, except 
for the Union Territories-and even 
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the Union Territories or at least !\lost 
of them are more or less autono-
mous now-have to be implemented 
through the States through the vari-
ous le,-els of administrative mschi-
nery which obtain in the States. We 
('!in only keep in touch with the pro-
gress of implementation through 'the 
tours and studies and discussions 
which the Director of Backward Class-
es Welfare carries out regularly. But 
mere study and mere inspection, in 
my own submission, are not enough, 
and we must think of some better 
method of co-ordination, and if not 
activisation. at least implementation 
in the States. 

Shri Ranga: And better accounting 
and audit also. 

S'lri A. K. Sen: I have this very 
agonisIng feeling that beautiful 
schemes are framed here, and the 
necessary money is being provided, 
and it goes into the States with the 
highest of expectation, but at the end 
of three or four years it is ~u.h an 
agonizing experience to see that the 
money or much of it has filtered 
through certainly but when we ac-
tually try to evaluate the results, the 
results are far below expectations 
This is the experience not merely 
with these but with regard to most 
of OUr welfare programmes, and we 
must remedy this. There is not so 
much vice in the project. There is 
not so much vice in the progl:'amme, 
and not even in the amount of money 
made available. Vice seems to creep 
in and make the whole thing infirm 
when we go to the level of the field 
where it has to be actually worked or 
made effective. Therefore, we must 
devise a machinery,-and in this I 
would appeal to the House to .!live me 
all the support that it can-in con-
SUltation with the States; we must 
devise an original machinery of imple-
mentation with some power and 
authority to enforce its decisions on 
the spot .... 

Shri BaRga: It should be non-politi-
cal and non-partisan. 

Shri A. K. Sen: It must be so. 
Nothing can be political here; no wel-
1887 (Ai) LSD-5. 

fare programmes divide thems!:lves 
party-wise fortunately. If they did, 
they would cease to be welfare pro-
grammes, and, therefore, their imp!e-
mentation must also be done on a 
non-party basis. The civil service 
by and large which carries OIlt the 
programme is non-party. We can-
not say yet that the civil service is 
partisan .... 

Shri Banga: But this ~ork is not 
being carried on those lines. 

Shri A. K. Sen: If it is not, then it 
must be so. And Parliament, I hope, 
will give me the necessary support to 
see that it is so done. 

I cannot yet say that we have de-
vised sucll. a machinery; I must 
frankly admit that I ha·ve been in 
charge of this Ministry only for a 
very .short period, and I cannot IIDY 
yet what the machinery should be, 
though I have been applying my mind 
to this very important problem of 
implementaton and I have lIaid this 
to the Central Advisory Committee 
and also to the other consultative 
committees of this House that this 
problem, to mv mind, appears to be 
the most for~idable one, but once 
tackled, we shall haVe results not 
once but always. But we must hit 
on some administrative machinery 
which must work and which must see 
that every prowamme which filters 
down from the Centre is actually 
worked out to its completion. 

I must frankly say that I cannot 
yet tell the House that we have found 
such a machinery. It cannot be found 
all by ourselves; it has to be evolved 
after consultation between the States 
and the Centre, and some agreed 
machinery has to be set up which 
will be honoured by the States as also 
the Centre. Otherwise, it will :10t 
serv~ the purpose. I hope we shall 
be able to do it. 

But let me give now some results 
of the implementation which has 
been done notwithstanding all these 
difficulties. 

In the Third Plan we bad a total 
allocation of Rs. 53.45 crores in both 
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the Central and the State sectors for 
Scheduled Castes and Scheduled 
Tribes work. That was the total 
allocation for the first three years 01 
the Third Plan. Out of that, we 
have already utilised Rs. 49.79 crores, 
which means a utilisation of nearly 
110.2 per cent; in the case of the Sche-
duled Castes work, the utilisation has 
been very encouraging namely that 
not only has the' aUocation for the 
first three years been wholly utiliseo 
but it has been exceeded. It has 
been exceeded in Assam by 2.6 per 
cent, in Kerala, the expenditure has 
been 124.2 per cent, that means that 
the aU.cation has been exceeded by 
24.2 per cent; in Madras, it has been 
utilised up to 121 per cent, Which 
means that it has been exceeded :JY 
21 per cent, in Orissa, it has been 
utilised up to 101 per cent, which 
means that it has been exceeded by 
I per cent. In Manipur, it is 104 per 
cent, that means, exceeded by 4 cer 
cent. 

Shri Maurya: What about UP? 

Shri A. K. Sen: The average is 
about 98 per cent for the whole 
country .... 

Shri Maurya: The Chief Minister of 
UP said in a statement only yester-
day, 'I am sorry that the funds allot-
ted fOl S.C. and S.T. are not being 
utilised'. 

Shri A. It.. ~en: To which funds was 
she referring? I do not know. I 
am talking now of the funds for the 
the scheduled castes and scheduled 
tribes. 

Shri Mauriya: 1 am not talking 
about the general classes or caste 
Hindus. I am talking about the sche-
duled castes, and scheduled tribes. 

Shri A. K. Sen: I am talking about 
the scheduled castes and scheduled 
tribes. When I reply to the debate, 
I have to reply to the Question of 
allocation of funds for scheduled 
castes and scheduled tribes and t·heir 
utilisation; I am not dealinl/ with the 
general question. of utilisatiOn of "11 

allocations; nor is it my job; it is fo) 
the Finance Minister to explain that. 

) "fl' ilmfTttf,. (liFT) . Y),~ &Tor if,.,. 
~ ~ml':mr it. &Tiff ~) ~~ if;T .it 'lff: 
~ ~T ~ f~ >if) 'f<§ iff ~furrr ~ 
it. fi'l"Q," S"rr f~QT 'PIT ~ qf;' f~ !jf;f 
r,rr gm ~ , % ~r ~T aii ~r g~T ~ , 

"fT q'tq : ofQ:f it ;;rt.,L ~ , 

->TT 'II'~ ""Of ~ : ry ",q Of ihrr 
'IT' if.T <l'lT ~rf ~ I 

S'hri A. K. Sen: Is the hon. Mem-
ber speaking of Dellli? 

"fT ~"T"'l' : '3"'f' sr~!1f if if~" 
;tT '-ITff it if.'" rr:T ~ I m &T;r <fr ii <IT'! 
:;r,T T(-:r t I 

Shri A. K. Sen: I cannat eive the 
figures State-wise yet. But SO far as 
all-India figures are concerned. the 
Centre and the States .... 

"fT lfni If;f <iRit ;;.r ~ 
fJrinrr 

Shri A. K. Sen: The han. Member 
will kindly resume his seat. He will 
get th~ facts and then ask questions. 

Shri Ranga: It is not for him to 
say that. 

S'hri A. K. Sen: I can certainly re-
quest him throul1h the Chair to re-
sume his seat. 

Mr. Speaker: 
not yielding. 
should listen 
patience. 

The han. Minister is 
The hon. Member 

with restraint and 

Shri Maurya: He is becoming hOt; 
that was why I wanted to request 
you to give me a few seconds. 

Mr. Speaker: I will call him later, 
but now he should sit down and 
listen. 

Shri A. K. Sen: The han. Member 
is responsible himself for this heat. 
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I was giving the figures of utilisation. 
He threw out some statement with-
out any particular. I put it to him 
that I can only speak of allocations 
and utilisation of funds for the sche-
duled castes and scheduled tribes. I 
cannot encroach upon other fields. 

So far as these allocations 3re con-
cerned, in the first three years out of 
Rs. 53.45 crores, both for the Centre 
and the States, Rs. 49.79 crores haye 
been utilised. showing a utilisation of 
93 per cent If the han. Member dis-
putes that figure, I can reckon with 
it. But I cannot reckon with stray 
statements being quoted. 

Wi th regard to the funds allocated 
for the scheduled castes, I was quot-
ing figures to show that for the whole 
country, the utilisation has been more 
than 98 per cent, and in some States 
it has been more than 100 per cent. 

Sbri Maurya: Only far UP he has 
no figures! 

Mr. Speaker: He says 
got figures State-wise. 
ly he cannot answer. 

he has not 
So separate-

Shri Ranga: He has given the 
figures for so many States. 

Shri A. K. Sen: The total for :he 
whole country, the States and the 
Centre; the figure is 98 per cent for 
scheduled castes work, and thl' utili-
sation is more than 100 per cent in 
some States-l have just now been 
handed over the UP figure. If he 
wanted it before, I would have sup-
plied it to him. 

An hon. Member: Also the schemes. 

Shri A. K. Sen: Out of nearly 
Rs. 4-112 crores allocation for UP for 
the first three years, the utilisaticn 
has been Rs. 4'04 crores. 

Shri Maurya: I wanted the per-
centage. 

Shri A. K. Sen: It can he worked 
out. 

Shri Maurya: In UP, it is much 
less; it is not cent per cent. So his 
statement about UP is not correct. 

When I pointed this out, he became 
hot. 

Mr. Speaker: If he has given a 
wrong statement, he can write to me. 

lilT ~"~T : Cfr.r ~ q ~f~ 
'f;"l:fT'1f ~:ri, "ffl' IT~. '1ft ~ ~r 
~ ~m lJt ~ I 

Shri Maurya: They never met; 
they never discussed it. 

Shri A. K. Sen: That is a different 
matter. If the Harijan Kalyan Board 
has not met for three years, it is very 
unfortunate. If it were under my 
control, I would certainly have seen 
to it that they met and discussed it. 

IlIT U~ ~f1rT (<Jl1~~) : 
W'{ilf'lT f;mnrr it 'i't g-m ~r ;r~1 ~ I 

Shri A. K. Sen: That I can under-
stand, that !hough the utilisation has 
b"en 90 Or 95 per cent, all of it has 
not been actually for the work for 
which they have been intended. Un-
fortunately, that does occur in many 
individual cases; we can only deal 
with individual cases as and when 
they occur. If in any particular 
case there has been expenditure in 
the name of Harijan work but ac-
tually far some other purpose, we 
have to take individual actiOn against 
such agencies or officers. There have 
been cases of even private institu-
tions .... 

An hon Member: Your officers are 
not working honestly. 

Shri A K. Sen: Cases of some pri-
vate insl:itutions have also been 
brought to Our notice in which. for 
instan~e, moneys needed for mainte-
nance of students have been spent for 
other objectives. Inquiries have 
been initiated by the Commissione! 
himself and steps have been taken; 
in many cases, the grants have either 
been cancelled or recalled from thl! 
grantees themselves. We can only 
deal with such individual cases. If 
they are forwarded to us, I can 
assure the hon. Member that every 
such case forwarded by any MP 
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would be inquired into, ever" case of 
misuse of funds meant for Harijan 
welfare. 

Sbri Dasaratha Deb (Tripura East): 
Members should be - informed to 
which organisations moneys have 
bi!en sanctioned for such w'lrk. Then 
only we can inquire into the matter 
and bring to his notiee the misuse of 
Iunds. 

Shri A. K. Sen: I am afraid it is an 
irrelevant question. 

Sbl'i Dasaratha Deb: It is relevant. 
tn my _State; some money has been 
given to certain schools for making 
available to tribal students. But 
not a single student has re:eived it. 

Mr. Speaker: Are there publica-
tions accessible to Members wherein 
particulars are given of the private 
agencies to whom such funds for 
such work have been given? 

Shri A. K. Sen: - Generally the 
grants in each State are made through 
that State-a11 the grants. Of 
course, we get a list also. If a 
question is put about any particular 
State, we shall be able to furnish de-
tails provided enough time is given. 

Shri Bal'i Vishnu Kamath (Hos-
-angabad): A detailed statement might 
be laid on the Table. 

Shri A. "K. Sen: Yes. 

11ft ~f{ '"" iw : ~"iiIR it 
'I'mr "frn" "li'flff <If ;yit ~ I 

Shl'i A. K. Sen: There is no such 
publication to my knowledjle. 

Shl'i Dasaratha Deb: I asked the 
Tripura Government, but they did 
IIOt supply it to me. 

Shri A. K. Sea: He will then ask 
me. I shall try to help him. I do 
not think government grants can be 
secret matten. They are audited and 
inquired into. The Director from 
the Centre goes and looks into eVery 

cue. I can allSUre the hOll. Mem-

CommissioneT for Schedu!ed 
Castes and Scheduled TT:bes 

ber that each year cases of mal-
utilisation or misuse corne up to us 
and we dO initiate inQuiries in each 
case_ 

IU8 hrs. 

[MR. DEPUTY-SPEAKER in the Cltair] 

With regard to the question of 
scholarships, the complaint has been 
that in the disbursement of post-
matric scholarships, there is delay. 
delay in the availabilitY::If scholar-
ships actually to the stduents. I 
must say there is a good deal of 
truth in ""this because one of th~ main 
reasons why this was decentralised 
three years ago was that disburse-
ment. from the Centre was entailing 
delay. It was expected that when 
it was decentralised and when 
States were glvmg it, ~his delay 
would be eliminated_ But even now 
it appears delays are occurring in 
some cases. We are trying to im-
pres~ on State Governments the 
necessity of making available grants 
as and when they are made, as 
quickly as possible and without 
unnecessary delay. We are advising 
two steps to be taken. First of all, 
for the purpose of expedi tion, once 
a scholarship is given to a particular 
Goy, the college authorities may he 
given the power to renew the scho-
larship, so that the time taken for 
renewal each year may be eliminated. 
Secondly, the procedure for receipt 
of applications and the issue of orders 
for payment may be revised and 
sImplified, so that this procedure it-
self may not consume more time than 
cannot be avoided. 

Then, so far as funds are concerned, 
larger and larger funds are being 
made available every year by the 
Centre. In 1958-59, Rs. 125 lakhs 
was made available for scheduled 
castes, and Rs_ 20.76 lakhs for sche-
duled tribes. In 1963-64, for sche-
duled castes the amount has increased 
nearly £bree times to Rs. 38. lakhs, 
and for scheduled tribes it is more 
than double at Rs_ 46.82 lakhs. 
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We have evolved a rather elabo-
rate scheme for providing meritorious 
students from the scheduled castes 
and scheduled tribes with the means 
to carryOn their pre-matric educa-
tion. There are schemes for Central 
assistance, for which 75 per cent is 
provided by the State, and there are 
olher s~hemes which are in the State 
sector for which also we provide 
assistance on the same scale. The 
amount made available has been uti-
lised perfectly. These scholarships 
have produced admirable results. be· 
cause you will see from the results of 
competitive examinations how not 
only the vacancies reserved for sche-
duled castes and scheduled tribes 
have been filled completely, as they 
were not in the olden days, by s"he-
duled castes and scheduled tribes 
candidates. 

Shri Basumatari: But what about 
the statistics about educational im-
provement? 

Shri A. K. Sen: I can only say in 
terms of employment; otherwise, I 
can only say how much money has 
been utilised, and they would not 
have heen utilised unless they pass-
ed. If they failed, they would not 
have been renewed these scholar-
ships. From that we presume that 
they must have passed their exami-
nations. And from the employment 
side, there is an immediate improve-
ment we see, and therefore we can 
co-relate the assistance ~iven by 
scholarships with increased employ-
ment. 

So far as tribes are concerned, we 
have the report of the working group 
,et up for backward classes to report 
on the welfare activities which we 
should pursue for the tribal areas. 
They said that there should be a 
tribal high school for each tribal 
development block, that the propor-
tion of teachers to pupils should be 
1 to 25, i.e., for every 25 students 
there should be a teacher, that there 
must be more women teachers, that 
there must be a hostel attached to 
every high school, that the high and 

higher secondary schoolll should be 
on the pattern of the multi-purp03e 
schools ·with different courses so as 
to enable students who are educated 
to pursue different vocations, ·and 
that scholarships should also be re-
vised so as to ena.ble the students not 
merely to maintain themselves in 
hostels, but also to purchase the 
necessary school uniforms and. equip-
ments for the courses for which they 
are stlldying. 

With regard to employment, the 
figures have been very encouraging. 
I take the problem of employment 
bec"luse it is So closelY related to 
education .• 

Shri Basumatari: If you consider 
hostel provision only in tribal deve-
lopment block areas, a large num-
ber Of tr'bals who are not in the 
blocks in Assam and Beneal will be 
deprived of this opportunity. 

Shri A. K. Sen: Let us take Gov-
ernment service. I'n 1957 there were 
only 44 belonging to scheduled castes 
in Class I; in 1963, it is 289. 

15I"T ~R ;;m1 .• 'lIT : ~ .1"5 if 
Ii'[ 113 ~ I 

SIIri Maury.: May I know the per-
centage? 

Shri A. K. Sen: Let us have the 
figures first. Figures also tell. 

Shti Maurya: I think percentage 
would give a' better sense of judging 
the thing. I am very keen on per-
centage. 

Shri A. K. Sen: I will give the per-
centage. Let us have the figures tirst. 

Shl"i Maurya: It is a drop in the 
ocean. 

Shri A. K. Sen: If the hon. Member 
fl!<!ls that by only expressing his in-
dignation he is going to help. matters, 
I am afraid I am bound to disagree 
with him. 
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IJ1T V[1I1I'{ ",n=r .~ : ;;T'1", r ifT 

arrcr ;;-;rr ~, ~ '1 'f.' i ar<1<'lFfT ;;.r~ it ~ I 

Shri A. K. Sen: If you keep en 
talking the whole time, how can I give 
you the figures? 

So far as Class II is concerned, it 
was 290 in 1957; today it is 769. In 
Class III, in 1957 there were 45,181 
scheduled castes; today 79,719. In 
Class IV, in 1957 it was 1,67,239; to-
day 1,86,674. 

Shri Balakrishnan: Does it include 
sweepers? 

Shri A. K. Sen: Including sweepers. 
The first figure is including sweepers, 
the next figure is excluding sweepers. 

Shri Mallrya: Including orderlies 
and chaprasis. 

Shri A. K. Sen: The han. Member 
is not anxious for information, he is 
anxious to give out his views. I am 
afraid it is a procedure whi~h does 
not appeal to us at all. 

Shri Maurya: I am keen on know-
ing the percentage. You ar!' not 
gIvmg it intentionally. I want 
to know the percentage in lAS, Grade 
I, Grade n, IPS and IFS. He is 
not giving. 

Shri Onor Lal Berwa: Only "ne 
per cent. 

Sbri A. K. Sen: I have told him I 
would give the percentage. He has 
not even learnt the elementary 
leSSOn of patience, and it is not for 
me to teach him that elementary 
lesson, it is for you. 

Shrl Maurya: If you were in my 
position, I would like to test YOUl' 
patience. 

SI'ui A. K. Sen: So far as Class IV 
is concerned, the figure of 1957 in-
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eludes sweepers, whereas that of )963 
does not include sweepers but the 
number has gone uP. 

Now, let us take the percentage. 
The han. Member would have got it 
if he had waited a little while instead 
of exercising his voice unnecessarily. 

In Class I, the percentage was 0.71 
in 1957; in 1963 it has risen to 1.31. 

~ a'i.r( ""'" "~ : ~RT oq-TI,;1r 
]~~ I 

Shri A. K. Sen: I think if the han. 
Me.nber comes to power, he will 
make it 12 per cent, and we will ap-
plaud him then. 

In Class II, the percentage was 
2.01 in 1957; in 1963 it is 2.61 __ in the 
course of six years. In Class III, the 
percentage in 1957 was 7.03; in 1963 
it is 7.07. It would be rather difficult 
to give the correct percentage for 
1957, for Class IV, because We have 
excluded sweepers in the latter year; 
therefore, it cannoCDe a true per-
centage. 

Then, with regard to scheduled 
tribes, Class I had only six in 1957; 
it is 41 in 1963. Let me give the 
percentage straightaway before there 
is a demand again. I wanted to give 
them all together because that makes 
a better reading, and I think I will 
follow that method in this case also. 
From 56 in class II in 1957, the num-
ber has gone to In in 1963; in class 
III from 3990 in 1957 to 10,011 in 
1963; in class IV from 18,497 in 1957 
to 33,369 in 1963. In terms of per-
centage, for class I it was 0.10 i,1 1957 
and 0.23 in 1963; for class II the per-
centages are 0.32 and 0.38; for class 
III, 0.62 and 0.89 and in class IV 2.44 
and 3.14. So, there has not only been 
on increase in the acutal numbers 
but there has also been an increase 
in the percentage in each case as 
they are compared to the total num-
ber employed. That shows that our 
policy has borne fruit. Previously, 
in regard to lAS and other higher 
services, all these posts reserved for 
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the scheduled castes and tribes had 
not been filled by candidates from 
that group because there were not 
enough candidates. 

~"\' IIIllm: """' aR!I'T ~irn;:r it 
ma"iT 'f>: ~i'( I 957 ~ ~fif;-Ofi'( 1 96 4 it 
,ft'if" I I 'R~ <tft ,!f4" lrl 'TlI"f ~ i'rf~ 
if"f'fiT ,'1" it W"f[7 ,7 'f::§ 'l"f ;:rtt 
fl~ 

Shri A. K. Sen: Yes. We are try-
ing to do what we can and hon. Mem-
ber should himself try to do better . 
The number of scheduled castes and 
tribes candidates appearing at these 
examinations has increased tremend-
ously which shows that our policy of 
giving special assistance for their 
education is bearing fruit. For inst-
ance, the number of scheduled castes 
applicants was 822 in 1961, which is 
an eight fold increase over 1951. In 
the case of Scheduled Tribes, the in-
creaSe has been even greater, an in-
crease of 9 times during the last ten 
years. We have also opened special 
training centres at Allahabad and 
Bangalore for giving education and 
training to scheduled castes and sche-
duled tribe candidates solely for the 
purpose of ena bUng them to take 
these higher examinations and these 
centres are run with Central assist-
ance completely. We have already 
issued instructions to the ~blic sec-
tor undertakings that they should 
make reservations on the same lines 
as in the Central Government 
services. 

Sbri Maurya: I want to know one 
information about these training cen-
tres at Bangalore and Allahabad. 
What is the money given for the diet 
for one day for one student? 

Shri A. K. Sen: I do not measure 
the value of education in terms of 
money spent there. 

~) ~ : 'lUll" it 'q'fT '!i~:;TIfT fit> 
~~"f.r ~ <n:if'Ift '1ft ~ I '!I'T q~ <'Bit 

;i rfit> ~ 0 Q;' Q; 'f 0 it>~"\"k"q n:r;;rT-
fm If it ~5't ~ o::r if" ft:fn: ~T'l" it ;iT 
T"i!t ~, ;;r,t 'f>: fit> "3" l iff r /i"(': fm.n 
~r ~iir ~ ~rfc;;r p;l;;rIf1i~'f ;f 
;fSit it, .. ,.t 'l"T m'l" ~ fG".f it !fiT "'~ f. 
iffr f~ f?t it>r '!'= it> ~ t, lI' •. ti -.;r;r.n 
'if"r,;<rT ~ ? 

Shri A. K. Sen: We have seen to it 
that the best teachers are there .... 
(Interruptions) . 

Shri Maurya: For your information, 
I may say that they are given 90 paise 
per day per student. 

~) wi.m: '",'I' ~ : l!',: G"~ tit it>T 
'imrT "h; GR Ht tir G"ffi ~"f:,!: "fl. 
,-,Tit '1ft Q;it> '{Uit> "i<; m>; lRTit if>T 1!",:, 
ViTll", f~ 'I"{ if>T 1ir;;r;r, ~f flfl¥:T ~ 
l,'<,' fit>.r.t ~ "'T <mr ~ ? 

Mr. DeJMdy-Speaker: Order, order. 
It cannot go on like this. 

Shri A. K. 'Sen: It is not for giving 
money; it is for giving education. 

~) 1$IfM;) fUT: it «N ffillf 

v,it if>T 'l"T ~w: n'lI ~/OfT "fI~'t 
m;;r .. ,;[ ~ W;W lf~l1 r,t,' ~ I 

Shri A. K. Sen: J arur, it is certain-
ly true. 

Shei Basumatari: FOr services other 
than lAS, for Class I and II services 
also some centres should be estab-
lished. 

Shri A. K. Sen: We are trying to 
open more centres in other areas but 
it will depend on the number of 
candidates. 

Shri Basumatari: I am referring to 
services other than lAS, etc. 

Shri A. K. Sen: I cannot give an 
answer offhand. We shall bear that 
in mind but that will be for the State 
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[Shri A. K. Sen] 
Governments to do for the State 
services. .. .. (,ITLterruptions) . 

The last point is the question of 
scheduling and deschedulin~ of th£' 
castes and I:ribes. It is true that 
there shoull be a uniform system. 
But we ha~ ~ varied patterns for each 
State, havir g regard to the conditions 
obtaining i:l each' State. We "hav" 
two criteri& for the TrLbes: their iso-
lation and the following of tribal 
life; so far as scheduled castes are 
concerned, ,he criteria are untoucha-
bility and other disabillties suffered 
by a particular caste so as to bring it 
within the scheduled castes. Com-
plaints 'have been made from various 
quarters about the inclusion of some 
caste Or exclusion of others. Some-
times even the same' caste is consider-
ed as scheduled in one area and not 
scheduled in some other area. The 
same thing can be said about the 
scheduled tribes. We are trying-
not that I can give a firm decision-
to think of an alternative arrange-
ment to settle these objections taken 
in particular are"s, whether we shall 
not have some reviewing committee 
to hear objections and evolve the 
principles for szheduling 'and ultimate-
ly settle the fin"lity after hearing all 
objections and So on, like the Delimi-
tation Commission or some other com-
mission. Government is thinking on 
that line and as soon as a decisiOn is 
arrived at, Parliament will be in-
formed about it. But I do appreciate 
that there' should be some method of 
settling the final ,objections after 
hearing all the objections and repre-
sentations and so on so that no man 
Or no community can haVe any griev-
ance on the score of exclusion or in-
clusion of certain castes Or tribes in 
the respective schedules. 

Sir, I consider it a great privilege 
to haVe been entrusted with this 
work which is not only So dear to my 
own heart but also such a vital matter 
for Parliament and for the country. 

Commissioner jor Scheduled 
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In the measure that we succeed in up-
lifting these communities we shall be 
able to say with pride that we have 
achieved something and if we do not 
succeed in that, it will be a blame 
which we must all share. Therefore, 
when Mr. Basumatari welcomed me 
into this new office I felt certainly 
gladdened and I was very grateful to 
him fOr the kind words he spoke and 
many othel' spoke in the same strain. 
But I also hold a great responsibility 
which hangs on all of us and more so 
On me and my colleague and ~y 
Ministry. We have great program-
mes; our objectives are very fixed and 
noble and yet it is true that we 
have not been able to go very far par-
ticularly 'in the matter of economic 
upliftment Of these people. I really 
measure the success of our work in 
terms of the work achieved in the 
economic field, of improving the 
economic life of these people. Of 
course I have no doubt 1hat once we 
succeed in improving' their level of 
income and their economic life they 
will become ,OUr eQuals. whatever 
their history might have been in the 
past. Some amount of inferiority, 
some amount of stigma still attach, 
unfortunately, to some of them, 
because they are economically back-
ward which brings along with it edu-
cational backwardness and other 
kinds of ijrckwardness. 

I know in West Bengal myself there 
are many communities which go under 
the schedule and yet economically they 
are so prosperous that in "'their res-
pective areas the~ really rule. Of 
course., in that part of the country as 
in ,Assam. we never had untoucha-
bility in that sense. But, as I saId, 
it is a very great' responsibility, and 
while expressing my gratitude to Shrl 
Basumatari for the kind words he 
has said and also to the others who 
have spoken in the same strain, I 
consider it a great privilege and 
honour that I haVe been called upon 
tn serve in this Ministry and to under-
take this very great, sacred burden 
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which the Parliament and the Govern-
ment have undertaken, namely, im-
provina the lot, economic, social and 
political lot, of multitudes of people 
who in the past were the neglected 
community. 

Sl:ri S. 1\1. Banerjee (Kanpur): 
Only one question, Sir. 

Mr. Deputy-Speaker: I am sorry. 
No questions will be allowed. If I 
"now Srri Banprjee, half a dozen 
more questions will come. 

'"1') ~Ii : '3'lT;cl~:r l1<!P."«, it ftrni 
t:1;r.~R¢;"IT~'~T~ I <r<,'iI"¥~r~ I 

Mr. n.·puty-Speaker: This is an 
age-long question. It cannat be solved 
III "Tie day. There will be other 
occasions. I will now put Shri Siva-
murthi Swamy's amendment to the 
vote. The question is: 

That at the encl of the motion, the 
followil!g he added, namely:-

"and ;s of opinion that the State 
and Central Governments have 
utterly failed-

(a) te provide free housing 
plots or to erect free mud huts 
as srE'ltero for all those Sche-
duled Cast!>~ and Scheduled 
Tribes wi'o arc homeless, 

(b; C' istr ibute waste lands 
alld h· nancy lands physically 
wllh fui! rwnership or right of 
cU;t1vation without any middle 
agt'ncy, 

(c) to form Co-operative 
Far"ling Societies among Hari-
jans ~,nd S~heduled Tribes wit'h-
in tl", framework of planning 
objrdives, 

(d) to establish cottage and 
smail scalE' industries to provide 
means of livelihood for these 
people, 

(e) 10 educate them generally 
an Stote p.xpenditure especially 

1887(Ai) ~. 

University 
(Amendment) Bill 

in higher and technical 
education, 

i f) ~o provide employment in 
Govzrnmrnt and non-Govem-
T:1<'ntal agencIes, and 

(g) ~o improve their gen'!ral 
e"on<"mic e.nd social conditions." 

The motion was negatived. 

Mr. [)CPuly-Speaker: The question 
LI: 

"That this House takes note of 
the 'rwel!th Report of the Commis-
siolle:. for Scheduled Castes and 
Scheuuled Tribes for the year 
1962-63, laic' on the Table of the 
HOlISe on the 24th November, 
1964". 

The motion was adopted. 

13.43 hrs. 
BANAR.\S HINDU UNIVERSITY 

(AMENDMENT) BILL 
The Minister of Education (Shri 

M. C. Chagla): I beg to move: 

"Tha t t hig House concurs in the 
recomm .. ndation of Rajya Sabha 
that tile House dO Jam in the 
Joint Committee of the Houses on 
the Bill further to amend the 
Banaras Hindu University Act, 
1915. made in the motion adopted 
b,o Rajya Sabha at its sitting held on the 25th ~ovember, 1964 and 
communicat<!d to this House on 
the 27th November, 1964 and 
resol V"s that the following 30 
members of Lok Sabha be nomi-
nated to serve On the said Joint 
Committee, namely:-

Dr. !'II. S. Aney; Shrimati 
Renuka Devi Barkataki; Shri 
A. S. T. Barrow; Shri Bhakt 
Darshan; 'Shri Yudhvir Sing'h 
Chaudhary; Dr. Panjabrao S. 
Deshmukh; Shri Madhavrao 
Laxmanrao Jadhav; Shri Gauri 
Shanker Kakkar; Shri Hare-
krushnu Mahatab; Shri Mahesh 
Dutta Misra; Shrimati Savitri 




